Annexure-11 (
H.P. STATE POLLUTIONCONTROL BOARD 7 706
Regional Office, Him Parivesh, Phase-III, m

New Shimla (H.P.) - 171009 Azadiy,
Amrit Mahotsav
| NoPCBROS/Shivalik Buildtech/2022- | £7]@ Dated: | r)j) P L 2o 22
To,
M/s Shivalik Buildtech Pvt. Ltd.,
Upmohal Kyarla, Tehsil Nerwa,
District Shimla, H.P,
Subject:- Violation of the provisions under C&D Waste Management Rules, 2016, Water (Prevention

& Control of Pollution) Act, 1974 & Environment (Protection) Act, 1986.

Whereas, it has been observed through physical inspection of area on dated 12-12-2022 that your
unit is conducting the road widening activity from fedij bridge to gumma. The muck generated from excavation
activity is being dumped along the rivulet without any protection measure.

The facts above tantamount to violation of the section 25 of Water (Prevention & Control of
Pollution) Act, 1974 section 21 of Air (Prevention & Control of Pollution) Act, 1981 constituting a cognizable
offence punishable under the aforesaid acts.

Mow, therefore in accordance with the provisions of above quoted laws, it is proposed to initiate
action against you in accordance with the provisions of:

# Section 41 and 44 of the water (Prevention & Control of Pollution) Act, 1974 attracting
fine of rupees ten thousand and imprisionment upto six years.
» Section 37 & 39 of the Air (Prevention & Control of Pollution) Act, 1981 attracting fine
r (s) upto rupees ten thousand and imprisonment upto six years.
#» Environmental compensation as per formula devised by Hon’ble NGT in O.A. 593/2017
titled “Paryavaran Suraaksha Smiti & Anrs. Vs. UOI & ors.” Dated 19.02.2019.

However, before proceeding against you further in the matter, you are hereby directed:- i) To
immediately provide protection measure at all muck dumping sites. ii) Submit the muck statement. iii) Not to
dump muck at any unauthorized site. Action taken report in the above matter should reach to the office of the
undersigned within 10 days. :

Please note that in the event of failure to comply with above directions, penal and legal actions
stated above shall be initiated against you for the above mentioned violations and non-compliance at your risk and

= i35

Regional Officer,
7| HP aSP(: B, R.O. Shimla
L :




SHIVALIK BUILDTECH PVT. LTD.

Corporate Off. : A-1/A, 2nd Floor, Sector-16, Noida {U.P)-201304
Site Office : Rajendra Complex, Gumma, Bour Tehsil Nerwa, (H.P}-171210

Tel. : 0120-45751 06, 107, 108, E-mail : info@shivalikbuildtech.com
Website : www.shivalikbuildtach.com

Dated - 15.12.2022

The Regional Officer,
HP State Pollution Control Board,
Regional Office - Shimla

Subject: Reply to letter no. PCB/ROS/Shivalik Buildtech/2022-1678 dated: 13/12/2022
Dear Sir,

With reference to your letter no, PCB/ROS/Shivalik Buildtech/2022-1678 dated:
13/12/2022, we would like to inform you that muck generated due to excavation activity is
being taken care by us by doing following precautionary methods.

1. Creating retaining walls.
2. Creating gabion walls,
3. Creating Brest walls,

4. Doing hydro-seeding in all muck dumping areas and mountain side area.
5. Plantation of Bamboo trees in muck dumping areas as well as mountain side area.

We are attaching site photographs for your immediate reference which clearly
shows that those steps mentioned above has already been executed at site level.

Photographs clearly shows retaining walls, gabion walls and Brest walls already executed at
site and further in progress.

Hydro-seeding (method to grow grass in mountain region) done by us clearly
shows that grass is already been germinated (photos attached) for slope protection at muck
dumping sites and hydro-seeding activity is continuously being done at site also. Moreover,
Bamboo plantation have already been started and good quantity of bamboos have been
planted by us and can been seen clearly in photos attached.

We would like to inform you that due to insane rainfall, tremendous landslides
have occurred in this area due to which most area is looking like dumping zones. Moreover,
in these landslides one of our poclain has been damaged very badly and same was intimated
to the nearest police station. Photographs of landslides, poclain and intimation letter to
police station has been attached for your reference.

We assure you that we are taking all precautionary measures for slope
protection in the interest of environment and People of Himachal Pradesh and please note
that slope protection of muck dumping area must be done by us contractually also else we

s shall be unable to get completion certificate from MORTH. We also assure you that we are
g@M not dumping muck in non- dumping area and nor will do in future, even if any slope
g

protection is required which is not in our scope contractually shall be done in the interest of
human grounds.

We request you to kindly give us 2 months’ time and again a visit can be done by
yourself to see the precautionary measures executed at site level and request you to kindly

ﬂuthuri ed Signatory

Regd. Office- A-2/516, Ekta Gardens, Near Mother Dairy Patparganj, New Delhi - 110092
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Corporate Off : A-1/A, 2nd Floor, Sector-16, Noida { U.P.)-201301 .
Site Offico : Rajendra Complex, Gumma, Bour Teksil Nerwa, {H.P 171210
Tel. : 0120-4575108, 107, 108, E-mail . info@shivalikbuildtech.com
Website : www shivalikbuildtoch.com

s ) B —_—— - - ERRN R O Y e —— — ——

;ﬂl ional Office Dated: 23/01/2023
egi

HP SPCB
R. 0. Shimla

Subject: Precautionary measures taken by us for slope protection in muck dumped areas

Dear 5ir,

With reference to your letter no. PCB/ROS/Shivalik Buildtech/2022-1678 dated: 13/12/2022,
we would like to inform you that we have already planted a good volume of bamboos at site
and doing geocell and hydroseeding and most of the grass Is visible photos are attached for
your reference.

We are attaching site photographs for your immediate reference which shows Brest walls,
retaining walls, gabion walls are in progress in muck dumping areas for slope protection.
Walls are being made both mountain side as well as valley side.

We are making all efforts for slope protection. We further request you to kindly withdraw
the letter stating the proposed action against us.

egards
Authaerised Signatory

(PRIK GHATIA)
91132 40yeq -
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Regional Office Dated: 23/01/2023
HP SPCB
R. 0. Shimla

Zshivalibuildiash.com

e,

Subject: Precautionary measures taken by us for prevention and control of Pollution

With reference to your letter no, PCB/ROS/WPC 681 of 2020 and 845 of 2020 /2022- 1832-
33, Dated: 29/12/2022,we would like to inform you that we have to develop road of 8.5

Km out of which we have already developed 7.5 km and overall, only 1 km road cutting is
balance. We have deployed 3 tankers with sprinklers in a shift of 6 hours each which start
from 6 am in the morning to 10 pm in the night to minimize pollution. We are doing this
since start of work to prevent/minimize pollution. We are attaching site photographs for

your immediate reference which shows that tankers are working at various chainages of
road.

Mareover, we have also deployed high-capacity water motors with sprinklers specially
designed for spraying of water at height which is an alternative of anti-smog gun. Photos of
spraying water through high-capacity motors are attached for your reference.

Further we are making all efforts for prevention and control of pollution.

This is for your information.

Trdsl/
Y
. ‘3],.,_? A thj%d Signatory
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SHIVALIK BUILDTECH PVT. LTD. 742

Corporate Off. : A-1/A, 2nd Floor, Sector-16, Noida ( U.P.)-201301
Site Office : Rajendra Complex, Gumma, Bour Tehsil Nerwd, (H.P)171210
Tel. : 0120-4575106, 107, 108, E-mail . info@shivalikbulldtech.com

Website : www.shivalikbulldtach.com
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Regd. Office- A-2/516, Ekta Gardens, Near Mother Dairy Patparganj, New Delhi - 110092



Regiona o, | LON CONTROL BOARD
c@ "HIM PARIVESH", priasg 1 (3 Lf:&
‘—”_mmmzb_sz SHIMLA-171009, oo
. DiC.dn e-mail. : _
ROS/M/s Shiviaik Buildtech " e-mail: pehroshimia@gmail.com

Managin g Director,
M/s Shiviaik Buildtech pyt. Ltd.

Up-Mah .
al Kyarla, Tehsi] Nerwa and District Shimia (H.P) 171210.
Subject:

Show Cause
n .

(Prevention & otice under Water (Prevention & Control of Pollution) Act, 1974, Air
control of Pollution) Act, 1981 and C&D waste management Rules, 2016.

Whereas it has been observed
Contro] of Pollution) Act, 1974, Air

Mmanagement Rules, 2016,

that you are violating the provisions of Water {Prevention and
(Prevention & Control of Pollution) Act, 1981 and C&D waste

Whereas it has been observed during the routine inspection of Nerwa-Fediz area conducted on
3 by the State Board Officers that the widening of NH-707 between Gumma-Fediz section is going
on. Further, it was observed that due to extreme rainfall and weather conditions in the monsoon, massive
landslides have taken place at many places along the stretch and lot of debris has gone down the valley. This
debris may get washed away along with the rain into nearby river and deteriorate its water guality.

22.07.202

Whereas the above mentioned facts tantamount to the gross violation of the provisions of section

4(4) of C&D Waste Management Rules, 2016 besides provisions contained in Water (Prevention & control of
Pollution] Act, 1974 and Air (Prevention & control of Pollution) Act, 1981.

Whereas Hon'ble NGT in OA No. 593/2017 titled "Paryavaran Suraksha Samiti & Anr. Vs. Uol
& Ors. dated 19.02.2019 has prescribed a formula for imposing Environmental Compensation on the
basis of "Polluters Pay Principle”. Hence, it is proposed that Environmental Compensation be imposed
upon you for utmost disregard towards environment.

However, before proceeding against you finally in the matter, you are hereby directed to repair
the damaged retaining structures at all the designated dumping sites before carrying any additional muck
dumping, take remedial and preventive action to manage damage control. You are further directed to
provide retaining structures at site where landslides have taken place to retain the remaining muck. You are
also directed to show cause to this office within 15 Days as to why action as proposed above shall not be
initiated against you for above mentioned violations.

Please note that in event of non-compliance or unsatisfactory deposition, action as proposed shall
be initiated against you without issuing any further notice. ,/

Environmental Engineer
HP SPCB, RO- Shimla,

. i
Copy To:- { \
Uy

1. The Member Secretary HPSPCE for information, please.

Environmental Engineer
C"}; HP SPCB, RO- Shimla.

PVt. Ltd. (188) /2022. 6S3-< g pated: 26/0F[202



Most Urgent

: H.P. STATE POLLUTION CONTROL BOARD Pu 744
s M Regional Office “HIM PARIVESH”, PHASE 111, Ul
= NEW SHIMLA-171009. o
HPSPCR w c ic i s il: hi "
No. PCB-ROS/C&D Waste/2023-24- |06J Dated: 998)(1 ¥ / | %23
To
% PRL Projects and Infrastructure Ltd. &
Dhatarwal Construction Company Pvt Ltd. JV,
Mear Minus bridge, Mauza Kharkah,
Tehsil Shillai, District Sirmaur H.P.
Subject: Directions under Water (Prevention & Control of Pollution) Act, 1974, Air
(Prevention & control of Pollution) Act, 1981 and C&D waste management Rules,
2016.

This is in reference to physical inspection of NH 707, Gumma-Minus area conducted on
22.07.2023 by the State Board Officers, during which it was observed that due to extreme rainfall and
weather conditions in the monsoon, massive landslides have taken place at many places along the Shri-
Kyari-Gumma Section stretch in district Shimla and lot of debris has gone down the valley. Further, debris
from cutting of hills is still lying dumped down the valley in an unscientific manner without any

protection measures. This debris may get washed away along with the rain into nearbyriver and
deteriorate its water quality.

Now, as per section 5 of C&D Waste Management Rules, 2016, it is the responsibility of
service providers and their contractors to manage C&D waste generated from their civil works and

dispose it off in a scientific manner at designated dumping sites. However, same has not been complied
with as per recent inspection of NH 707 carried out.

Further, Hon'ble NGT in OA No. 593/2017 titled "Paryavaran Suraksha Samiti &Anr. Vs.
f.!ul & Ors. dated 19.02.2019 and “Abhishek Rai vs State of HP & Ors.” has prescribed a formula for
imposing Environmental Compensation on the basis of “Polluters Pay Principle”.

_ Therefore, you are directed to lift the muck dumped in an unscientific manner along NH 707
and dispose it off at designated dumping sites. You are also directed to provide retaining structures at
:'::E::'rfe landslides have taken place and debris is lying unprotected to retain the remaining muck.
S p T;‘;ﬁtifz‘—‘;dftﬂ h_&- taken_ta SLEIbrﬂIZE the existing dumping sites, bio-remediate these sites and ,
sy Ol native species. Action taken report shall reach the office of undersigned within 15 '

(R

Environmental Engineer
: A HPSPCB, RO- Shimla.

e
-
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T’ ,745 CIN No:- U45201D1L2004PTC 127501 SHI¥ALIK BUILDTECH PVT.LTD.

Corporate Off. : A-1/A. 20d Floor Sector -16 Noida(U P-201301
\’ Slltﬂﬂhe-l!aitmhr?ammt;mmn.hr&m Nerwa, (H.P)-171210
Tel. : 0120-4575106, 107, 108 , E-mnadl : info @ shivalikbpildtech.com

Website : www shivatikbuildiech.com

RS :
_‘ Ref: SBPWWSEP-'IMJ-WIPJ Date: 05092023
- " Tu\,
Environmental Engineer,
9 HPPCB R.0,
‘ Shimla,
- Himachal Pradesh, INDIA

-9

Project: Rehabilitation & Up-gradation to Intermediate —lane configuration of Gumma-Fediz Section (Km 94,900 to

kr_n 103.550) of NH-707 in the State of Himachal Pradesh under Green National Highway Corridor Project (GNHCP)
with the loan assistance of World Bank on EPC made.

Subject: - Regarding damages between Gumma-Fediz section of NH-707

@ 6 &

Dear Sir,

/
L 3

We have been awarded the aforesaid project by Ministry of Roads Transport & Highways, Gol and
working between Gumma-Fediz since Apnl 22, 2022,

I

P2V GUUVIDISD G GGG

Keeping in view the urgency of this
the government We
Were given a time

project, we have tirclessly worked to deliver the project before time to
had almost completed the project and were in process of handover to department. We
of 18 months for completion of the project, but because of sense of responsibility
towards convenience of road users, we made it possible to deliver the project within 15 months.

Due to the excessive heavy rainfall in the month of July 2023, we were hit by several landslides at various

locations which caused damages to the newly constructed road. Attached with this letter, is the pictorial
representation for better understanding of the road damages that have taken place during the period of
heavy rainfall and the condition of road before the damages. Due to landslides in almost complete length of
the road, big boulders along with muck in a very huge volume came down blocking the road completely
and shiding into the valley side causing damage to road and the valley side area. Not only this the damage
was so huge that our 150 mtr road was also washed away completcly and around 200 mtr road was
partially washed away due to incessant rainfall. We cleared all debris from the road and shifted the same to
our crusher arca and approved dumping zones. We have attached all pictures for your reference.

The purpose of this letter is for your information only.

For Shivalik Buildtech Pvt Ltd

v’

4 ’
For Shivalik Buildtech Pvt. Ltd.
Authorized Signatory
Authorized Signatory

F

2
TP

F i

v e

figz_ - A-2/516, Ekta Gardens, Near Mother Dairy Patparganj, New Delhj - 110092
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Treat it most urgent

/
1 # m H.P. ET{-&TE POLLUTION CONTROL BOARD
I‘ L "'_"{?F egional {]fﬁ;e “HIM-PARIVESH", Phase Il1, BCS \"':"" l-iF E
:.- e - ._::W'Shlr.nlla—l'?lﬂﬂﬂ. \ﬁ Egineren
No. PCB-ROS/M/s Shivalik e o 4 '
t*r To s Shivalik Buildtech Pvt. Ltd. (188)/2022- A6 97_ 8¢ Dated: f{'/.u/p«;
Managing Director,

M/s Shivalik Buildtech Pvt. Ltd.
Up-Mohal Kyarla, Tehsil Nerwa and District Shimla (H.P) 171210.

subject: Show Cau.se notice under Water (Prevention & Control of Pollution) Act, 1974, Air
gfl']rle:entmn & control of Pollution) Act, 1981 and C&D waste management Rules,

the provisions of Water

Whereas it has been observed that you are violating
of Pollution) Act, 1981

(Prevention and Control of Pollution) Act, 1974, Air (Prevention & Control
and C&D waste management Rules, 2016.

Whereas, directions were issued to you by this office vide letter no. 1057-58 dated
26.07.2023 to repair the damaged retaining structures at all the designated dumping sites before
carrying any additional muck dumping. You were further directed to provide retaining structures

at sites where landslides have taken place and take requisite remedial measures to retain the
it has been observed during the routine inspection of Nerwa-Fediz

State Board Officers that directions issued earlier have not
f muck is lying dumped along the river Tons at RD
Further, retaining structures provided at
bris has flown down the valley into
nearby river and deteriorate

remaining muck. However,
area conducted on 06.03.2024 by the
been complied with and huge quantity o
102/200 near Fediz and RD 96,980 near village Gumma.
dumping site no. Il near Kyarla have been washed away and de
the river. This debris may get washed away along with the rain into

its water quality.

od facts tantamount to the gross violation of the provisions
Rules, 2016 besides provisions contained in Water
d Air (Prevention & control of Pollution) Act,

Whereas the above mention
of section 5 of C&D Waste Management
(Prevention & control of Pollution) Act, 1974 an

1981.

Whereas Hon'ble NGT has passed the following orders on 29.07.2013 in the matter of

“Abhishek Rai Vs, State of HP & Ors.”

“ o We also direct ali the authorities concerned to keep a strict vigil to prevent throwing of
municipal solid waste, untrea red sewage, effluent or other material/ construction material into river
Beas. Whosoever, is found to be th rowing or dumping any such material, effluent etc. directly or
indirectly into the river Beas or jts tributaries or even at its bank will have to pay a sum of Rs. One lac
as compensation for causing pollution the basis of Polluter Pay Principle”..........

Hence, it is propused that Environmental Compensation be imposed upon you for utmost

disregard towards environme nt.

However, before proceeding against you finally in the matter, you are hereby directed
to repair the damaged retaining structures at all the designated dumping sites. You are furthe
directed to provide retaining structures at site where landslides have taken place to retain thr

e




ffice within 15 Days as ;?T@;,;H
ve mentioned violations.

action as

771 remaining muck You are also directed to shaws cause to this o
action as proposed above shall not be initiated against you for abo

Please note that in event of non-compliance or unsatisfactory deposition,
proposed shall be initiated against you without issuing any further notice. O

: Environmental Engineer
7 L HP SPCB, RO- Shimla.

'Eﬂpj' Tﬂ:- ' q
1. The Member Secretary HPSPCB for information, please. \ %

Environmental Engineer
HP SPCB, RO- Shimla.
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H- ] S

: Regi .
- egional Office “HIM-PARIVESH", Phase III, BCS N,
IS . 1 New Shimla-171009. ' ‘\\ﬂ L
No. PCB-ROS/M/s Shivali i iEIﬂLJEhBHM@ﬁrLﬂ-{mn
g alik Buildtech Pvt. Ltd. (188)/2023- B&3 pated: §3e3)34
Managing Director,

M /s Shivalik Buildtech Pvt. Ltd.
Up-Mohal Kyarla, Tehsil Nerwa and District Shimla (H.P) 171210.

rol of Pollution) Act, 1974, Air

er Water (Prevention & Cont
ment Rules,

Subject: Show Cause notice und
of Pollution) Act, 1981 and C&D waste manage

(Prevention & control
2016.
pvisions of Water

you are violating the pr
ollution) Act, 1981

Whereas it has been observed that
(Prevention & Control of P

on and Control of Pollution) Act, 1974, Air

(Preventi
e management Rules, 2016.

and C&D wast
o you by this office vide letter no. 2687-88 dated

tructures at all the designated dumping sites. You
s at sites where landslides have taken place
tain the remaining muck. However, it has been
rea conducted on 22.03.2 024 by the State Board
with and huge quantity of muck is

Whereas, directions were issued t
07.03.2024 to repair the damaged retaining
were further directed to provide retaining structure

and take requisite remedial measures to re
uring the inspection of Nerwa-Fediz a
ons issued earlier have not been complied
he river Tons at RD 102/200 near Fediz and RD 96/980 near yillage Gumma.
Further, retaining structures provided at dumping site no. Il near Kyarla have been washed away
and debris has flown down the valley into the river. This debris may get washed away along with

the rain into nearby river and deteriorate its water guality.
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Hence, it is proposed that Environmental Compensation amounting to Rs. 3 Lacs (for three sites)
be imposed upon you for utmost disregard towards environment.
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ged retaining structures at all the designated d i 1
directed to provide retaining structu i e s
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as proposed above shall not be initiated against you for above mentioned violations. d
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Please note that in event of non-compliance or unsatisfactory deposition, act:ml‘is
proposed shall be initiated against you without issuing any further notice. (‘\ ‘
\w

Environmental Engineer
HP SPCB, RO- Shimia,

f‘\{,
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HP 5tate Pollution Control Board
HIM Parivesh Bhawan, Phase-Ill, New Shimla-09
Phone No. 0177-2673766,2673020 FAX-0177-2673018

No./PCB/Misc Complaints(RO Shimla);/2023- | 7 5025 pated: 2> 4/%) 2024

Managing Director,
M/s Shivalik Buildtech Pvt. Ltd.

Up-Mohal Kyarla, Tehsil Nerwa and District Shimla (H.P) 171210.

WHEREAS, as per the report of the Regional Officer, HPSPCB, Shimla vide letter
No. PCB/RO5/M/s Shivalik Buildtech Pvt. Ltd.(188)/2023-3894 dated 28.03.202},t has
been informed that inspection of Nerwa-Fediz area was conducted on 22.03.2024 by the
State Board Officers and it was observed that, huge quantity of muck is lying dumped
along the river Tons and its tributaries,/streams/nallah at RD 102/200 near Fediz and RD
96/980 near village Gumma. Further, retaining structures provided at dumping zone-II
near Kyarla have been washed away and debris has flown down the valley into the river.

WHEREAS, RO HPSPCB, has already issued notice to you vide letter dated
07.03.2024 & 23.03.2024 to repair the damaged retaining structures at all the

designated dumping sites. You are further directed to provide retaining structures at
site where landslides have taken place to retain the remaining muck.

WHEREAS, Hon'ble NGT has passed the following orders on 29.07.2013 in the
matter of "Abhishek Rai Vs. State of HP & Ors."

e We also direct all the authorities concerned to keep a strict vigil to prevent throwing
of municipal solid waste, untreated sewage effluent or other material/ construction
material into river Beas, Whosoever, is found to be throwing or dumping any such material,
effluent etc. directly or indirectly into the river Beas or its tributaries or even at its bank will

have to pay a sum of Rs, One lac as compensation for causing pollution the basis of Polluter
Pay Principle”

WHEREAS, the fact stated above tantamount to violation of the provisions
upder the provisions of Water (Prevention & Control of Pollution) Act, 1974 apd
Air (Prevention & Control of Pollution) Act, 1981 and directions of the Hon'ble NGT inits

;rgi;' dated 29.07.2013 in 0.A No 256 of 2013 titled as “Abhishek Rai V/s State of H.P.

. However, before proceeding against you finally in the matter, you are hereby
directed to repair the damaged retaining structures at all the designated dumping sites.
You are further directed to provide retaining structures at site where landslides have
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taken place to retain the remaining muck. You are also directed to show cause to this
office within 3 Days as to why action as proposed above shall not be initiated against you

for above mentioned violations.

Please note that in event of non-compliance or unsatisfactory deposition,
action as proposed <hall be initiated against you without issuing any further notice.

(Anil Joshi, IFS)
Member Secretary
HPSPCB, Shimla.

Copy to:-

1._The Regional Officer, HPSPCB Shimla- to ensure the remedial action taken by
the unit and submit the compliance report to this office within 3days.

2. The Envirohmental Engineer (HQ) for information, please.
3. The System Manager (IT), HPSPCB, Shimla for information.
4, Case file.

%)

(Anil Joshi, IFS)
Member Secretary
HPSPCB, Shimla.

mshppch@gmail.cuﬁ
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9~ LiFE
< Regional Office "HIM-PARIVESH", Phase 111, BCS R / ool
1:;;.-.;.'". New Shimla-171009, "‘4 d Ermrcnmert
To
Managing Director,

M/s PRL Projects and Infrastructure Ltd, &
Dhatarwal Construction Company Pyt Ltd. JV,
Near Minus Bridge, Mauza Kharkah,

Tehsil Shillai, District Sirmaur H.P.

Subject: Show Cause notice under Water (Prevention & Control of Pollution) Act, 1974, Air

(Prevention & control of Pollution) Act, 1981 and C&D waste management Rules,
2016,

Whereas it has been observed that you are violating the provisions of Water (Prevention and

Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and C&D waste
management Rules, 2016,

Whereas, directions were issued to you by this office vide letter no. 1069 dated
28.07.2023 to lift the muck dumped in an unscientific manner along NH 707 and dispose it off at
designated dumping sites. You were further directed to provide retaining structures at sites where
landslides have taken place and take requisite remedial measures to retain the remaining muck.
However, it has been observed during the routine inspection of Gumma-Minus area conducted on
22.03.2024 by the State Board Officers that directions issued earlier have not been complied with
and huge quantity of muck is lying dumped along the river Tons at RD 93/960 near Rohana, RD
90/800 at Rohana, RD 88/600 and RD 86/800 near Minus. This debris may get washed away along
with the rain into nearby river and deteriorate its water quality.

Whereas the above mentioned facts tantamount to the gross violation of the provisions
of section 5 of C&D Waste Management Rules, 2016 besides provisions contained in Water
(Prevention & control of Pollution) Act, 1974 and Air (Prevention & control of Pollution) Act, 1981.

Whereas Hon'ble NGT has passed the following orders on 29.07.2013 in the matter of
“Abhishek Rai Vs. State of HP &0rs."

"o We also direct all the authorities concerned to keep a strict vigil to prevent throwing of
municipal solid waste, untreated sewage, effluent or other material/ construction material into river
Beas. Whosoever, is found to be throwing or dumping any such material, effluent etc. directly or

indirectly into the river Beas or its tributaries or even at its bank will have to pay a sum of Rs. One lac
as compensation for causing pollution the basis of Polluter Pa y Principle”..........

Hence, it is proposed that Environmental Co mpensation be imposed upon you for utmost dis regard
towards environment.
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However, before proceeding against you finally in the matter, you are hereby directeq to
provide retaining structures at sites where debris is lying unprotected to retain the remaining
muck. You are also directed to show cause to this office within 5 Days as to why action as proposed
above shall not be initiated against you for above mentioned violations,

Please note that in event of non-compliance or unsatisfactory deposition, action as
proposed shall be initiated against you without issuing any further notice,

)'1
Environmental Engineer
1 HP SPCB, RO- Shimla,



. H.P. STATE POLLUTION CONTROL BOARD
"‘___F'h- Regional Office “HIM-PARIVESH", Phase 111, BCS

Yo/ LiFE

il New Shimla-171009. :.*(9/) it xie
www.hppcb.nic.ine-mail: i
No. PCB-ROS/C&D/2023-24/ Joeo-01 Dated: ﬂEﬁlﬂE}zﬂ' 2y
To
Managing Director,

M/s PRL Projects and Infrastructure Ltd. &
Dhatarwal Construction Company Pvt Ltd. JV,
Near Minus Bridge, Mauza Kharkah,

Tehsil Shillai, District Sirmaur H.P.

Subject: Show Cause notice under Water (Prevention & Control of Pollution) Act, 1974, Air

(Prevention & control of Pollution) Act, 1981 and C&D waste management Rules,
2016.

Whereas it has been observed that you are violating the provisions of Water (Prevention and

Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and C&D waste
management Rules, 2016,

Whereas, directions were issued to you by this office vide letter no. 1069 dated
28.07.2023 and 2869 dated 23.03.2024 to lift the muck dumped in an unscientific manner along
NH 707 and dispose it off at designated dumping sites. You were further directed to provide
retaining structures at sites where landslides have taken place and take requisite remedial
measures to retain the remaining muck. However, it has been observed during the routine
inspection of Gumma-Minus area conducted on 28.03.2024 by the State Board Officers that
directions issued earlier have not been complied with and huge quantity of muck is still lying
dumped along the river Tons at RD 93/960 near Rohana, RD 90/800 at Rohana, RD 88/600 and RD

86/800 near Minus. This debris may get washed away along with the rain into nearby river and
deteriorate its water guality.

Whereas the above mentioned facts tantamount to the gross violation of the provisions
of section 5 of C&D Waste Management Rules, 2016 besides provisions contained in Water
(Prevention & control of Pollution) Act, 1974 and Air [Prevention & control of Pollution) Act, 1981.

Whereas Hon'ble NGT has passed the following orders on 29.07.2013 in the matter of
“Abhishek Rai Vs. State of HP &0rs."

......... We also direct all the authorities concerned to keep a strict vigil to prevent throwing of
municipal solid waste, untreated sewage, effluent or other material/ construction material into river
Beas. Whosoever, is found to be throwing or dumping any such material, effluent etc. directly or
indirectly into the river Beas or its tributaries or even at its bank will have to pay a sum of Rs. One lac
as compensation for causing pollution the basis of Polluter Pay Principle”..........

Hence, it is proposed that Environmental Compensation be imposed upon you for utmost disregard
towards environment.
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However, before proceeding against you ﬁlnaii}‘f in the matter, ;rc-u are h.ﬂI'EIIJ]}' direct:ed t;
provide retaining structures at sites where debris is lying unF[';‘ﬂtEftE to hmm; the remainipg
muck. You are also directed to show cause to this ufﬁcef within 5 'ays as to why action as propogeq
above shall not be initiated against you for above mentioned violations.

Please note that in event of non-compliance or unsatisfactory deposition, action ag
proposed shall be initiated against you without issuing any further notice.

Environmental Engineer
HP SPCB, RO- Shimla,

Copy To:- ﬂ
1. The Member Secretary HPSPCE for information, please, \W

Environmental Engineer
(% HP SPCB, RO- Shimla.



